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FINANCIAL EXPRESS

HDFC Bank Limited
Head Office: HDFC Bank House, Senapati Bapat Marg,
Lower Parel (West), Mumbal, Maharashira, 400013
Branch Office: HDFC Bank House, H.No. 6-3-246 and
6-3-244/A, 3rd floor, Roxana Palladium,
Road no.1, Banjara Hills, Hyderabad, Telangana, 500034

'.:- HDFC BANK

We understand your world

Ref: HDFC/5045480/SAR/Feb-24 Dated: 05-02-2024

To,
1. ANJALAH MARAGONI, S/o M Venkuly, H No 6-6-334, Vivekananda Nagar, Nalgonda - 508001 - |Applicant)
2. USHA RANIMARAGONI, H No6-6-334, Vivekananda Nagar Malgonda - 508001 --|Co-Applicant)
3. SANDEEP GOUD MARAGONI, S/o Anjaiah Maragoni, Vaishnawi TNR-2 Flat No.403, Vasavi Colony. B K Puram Saroomagar,
Hyderabad-500035 -.{Co-Applicant)
4. PRIYANKA MARAGONI, Fiat Mo 403, Vaishnavi Apartment, Road Mo 11, Vazavi Colony, Saroomagar, Hangaraddy-500035
...[Co-Applicant)
5. VISHNU KARMATI, 5/'o Ramalingaiah, H No 6-2-744, Sri Magar Colony, Nalgonda - S0B001 ...|Guarantor)
Subject: Motice 'S 132) of Securitization & Reconstruction of Financial Assets and Enforcement of Security Inberast Act 2002{barainafter called "ACT')
Drear Sir' Madam,
The undersigned has baen duly appainted as Authorized Citeer by the Bank in fermes of the provisons of Sacuritisston and Reconsinscion of Financial Assets and
Enforcament of Security Interest Act-2002, hersinafier refemad o &= "tha Act, herebry Esues you tha following nofice:
Al thi recuiest of addresses, no 1 10 4 Inancial assistance was given under Kisan Shaks scheme of Rs, 3.00,00.000"- (Theee Crares anly) with (105 RO same
merionad in the 1able provided hera under against the praperty mentioned in the Schaduled Praperty was gramied by HORC Bank Ltd | heaing its Aegisterad Offica

al HOFG Bark House, Senapat Bapal Marg, Lower Pansd (W) Mumbai 400073, Sicugh its HOFG Bank Lid, Bank House $5-3-2456 & 5-3-24408, 5l Fioor, Roxana
Paliedium, Apad Ma. 1, Banjara Hils | Hyderabad, Telangana - S00064,

AUNDA E
sRTadw ﬁ Indian Bank | Palacio Apartment, Ground Floor, Opp. Aditya Port View
Villas, Puppalguda Gandipet Mandal, R.R.District.

All the Customers of Manikonda Branch are hereby informed that
Manikonda Branch is proposed to be shifted to the premises of Palacio
Apartment, Ground Floor, Opp. Aditya Port View Villas, Puppalgudal
Gandipet Mandal, R.R.District. Ph: 91-84134 85509, Cell: 91-70131 61784
Email: manikonda@indianbank.co.in with effect from 15.04.2024. All the
Customers of Manikonda Branch are requested to make their Business
transactions from 15.04.2024 in the above mentioned Premises.
Special Note: Manikonda Branch locker customers are requested|
to vacate the locker temporarily on or before 11.04.2024 and occupy,
operate at new premises from 15.04.2024.

PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India

(qumdatlon Process) Regulatlons 2016)

respagrient of e sad kan dvaied by Addnessaes

Thie Lesrres and condilions of tha loan as par the offar lelar were accepted and there alfar &l of you bave exsculsd vanous decuments inciuding tha kan

agreamentin raspect of tha schedide proparty.

Due fo nor-payment of installmensintzrast yowr sccount has tumed into a Nan-Pefoming Asset on 01-00-2023 as defined in Sec.2(0) of the Securilization

and Reconsiruction of Financial Assats and Enforcament af Security Imerest A, 2002

Urder thase Croumstances, tha Bank has decicked o mecal the Dan grambesd o oyou in berms of sechon 132) of the Secuntizabon & Recorstncion of Financial

Assals and Erdorcamant of Securly Blenest Acl 2002,

Therefons, HOFC Bank Lid., hanaby puts you on nolice LIS 132} of the said A2t by isswing this nofica fa dischargs in full your liabiditias stabed hereundar o the

HOFC BAMK LTD, within &0 days from the date of this notice. Your culstanding kabibtes Rs, 64,60,334.53- (Rupees Sixty Four Lakhs Sty Thousand Three

Hundred Thirty Four and Fifty Three Paisa onkyl You are afso liable 1o pay futurs indarast al the contractual rate an the eforasaid amaunt sagather with

niidenial espersas, cosl, changes ele.,

11 et Tl oy reepny by B DG BANK LT the aloresaid sum ol Re. 64,60,334.53- (Rupees Sixty Four Lakhs Sixty Thousand Theee Hundred Thily Four

and Fitty Three Paisa onty). 23 on 04-02-3024, with furher nferest and incidantal expensses, costs g slated abowva intems of this nofce LIS 133 of the ACT

HOFC BAMK LT, will exarcise allor amy of the nights detailed under sub section (4] of the Saction 13 and underather apo eable proviEons of tha said Act

ol e 50 ot on notice hat in e of ub section 13 ol Section 13 o the Al you ane rsbained Trom irarsbaring by sale, kease or olhenise e said securad

assels dataled hargin balow, withaut ablanng witkan consant of the HOFG BANK LTD. Tha notice has baan issued withaut prapdice o $he ofher lagal right !

remedias available 1o the secured credtor to initiate any cther legal procsedings’scsion as deemed fitand necassary under the provisions af any ather law far the

ievie Easireg in force OR [ proceed wilh the alraacty niteled legal acions mnamal cou s, You ane 5o put on nobce hal any conlraventon ol thes Sahdory

rpnction'rastraint as providad undar tha saad ACT is an ofiersa.

The details of the secured aszatintended o ba enforced by the HOFC BANE LT, intha evant of non-paymend of secured dabi by wow are as under: -
SCHEDLILE OF PROPERTY - |

Hame of the Owner Mrs. Usharani Maragoni Wio Anjaiah. Residantial Housa bagring Door no.6-6-334 to an extant of 211 5. Yards in Plot Mo 1-Bin

SyMa. 1453 of Arjalabail Revenue Yilage sitwated &t Wivekananda Magar, Nelgonda Town and District the said property bounded as under:

Boundarias: North | House of Chennoju Govindamma H.Na.6-6-335, South: House of Koia Alivalu Ho No.B-6-333, Easl - 30 Feat Wide Road, Wast

Haouse of Kandagatla Vijay Kumar Houno.5-8-224.

Mame of the Owner Mr. Sandeep Goud Maragoni Sio Anjaiah. Open Howsa Plot No. 138 to an Extent of 220 5q. Yards, Plot Mo. 140 bo an Extent of 220
5q. Yd= Plot No.141 o an Extent of 220 5g. ¥Yds and Plol no. 271 1o an extent of 192 50.Yds fotal Extent 852 Sg. ¥ds in Sy Mo, 593, 554 and 595 of
chertapally Revenuse Village sitiated af Raghurama Residency, Cherlapally Viltage & Mandal, Nalgonda Dist. Th said Properly Bounded as Under
Boundarigs: Morth : Odhers Land, Soulh - Piod Mo, 138, East : Plot Nos 58 & 97, West : 30 Feel Wide Road

Mame of Ehe Cwner Mrs. Usharani Maragoni Wio .lnjzuah Opan House Plot Mo. 138, 136, 137 and 138 an extent of B30 Sq. Yds in Sy no, 553, 58 and
555 af cherlapally rewenune village situated al Raghurama resideéncy, cherlapally village & Mandal Malgonda Disl. The aid properly boinded as
nder: Boundaries: Morih : PlotMo, 139, Soulh: Plot Mo, 134, East: Plot Mo, 102, 101, 100 & 99, West : 30 Feet Wide Road

SCHEDULE OF PROPERTY - IV

Hame of the Owner Mr. Sandeep Gound Maragon| Sio An|aiah, Below Mis Usha Gardes Function Hall Situated st Telakantigudem Hia, Kanagal
Revenue Villapa and Mandal Nalgonda Dist. Sy.no. 134%E1 Extent of Ac.0-18 Gis. Sy.Mo, 1350/01 an extent of A¢.1-05 Gts. Total Extent of Ac. 1.23
Gits. Above said property bounded as under Boundaries: Morth @ Agri. Lend of Mittapally Ramana, South: Agri. land of M &njaizh & M Usha Rani, East

ooy S, M AL L e SCHEDULE OF PROPERTY - V

Hame of the Owner Mr, Sandeep Gound Marageni 5o Anjziah. Open House Plat Mo, 1349 to an extent of 220 Sg. Yds, Plot No. 140 to an extent af 220
5. Tds, Plof Mo, 141 to anextent of 220 50.Yds and plot e 271 to and extent of 182 5q. Yds total an extent of 852 Sq.pds, in Sy Mos 593, 5584 and 565 of
cherlapally Revenue village situated ai Raghurama Residency, cherlapally village & Mandal, Malgonda Dist. The said property Bounded as undar:
Baundaries: North: Others [and, South : Pletng. 138, East: PlotNos 98 & 97, West: 30 Feet Wide Road

Pleretn comply wath e desmnand ancher thes notics and avord 51 urplaasaningss, In case ol nen-compiance luribar needil Setion will ba resamed to, Ralding you
iznle dor all costs end consequences

LoaN 3O Product Disbursement Date | Loan Amount | Foreclosure amount | Dele of Foreclosure [M/s Lakshml Transcon Private lelted]

E!:EU{EGEEEUEBE DDD 1':".."."'1?'313 E.ED,D’:‘,D:‘JII' E,EBE‘.T’Q‘U’EH MF'E'E]'E‘}EE- -SI_NU—PARTICU.MRS Ums—

BU200032280602 | Cash Credd 10=Jul-201 6 40,00, 0000 3, 860,544.00 04-Fab-2024 P . —— : - —
Total Amount 3.00,00.000/- B4 60,3345 I 1 NalTe O COrpordie uebior Mfstakshmi Transcom Private Limited

The laan was repayaila as par the fermes and condilions mentioned in tha sanclionad latbar and schadula ol e laan agraements accapled and sigrad by wau all f lAJdlLIU UL"'W”IJU'GHIU_” IU' W'pumlw L:UIU}U' i

andressees. The addressee No.1 .2 had mangaged the prapesty mantioned in the schedule of !is nelice in tavour of HOFC BANK LTD,, towanis sacunly for O~ AUTNOTTtY UTTUeTr WHICT COTpoTate UuentoT

is Incorporated / Registered RoC - HYDERABAD

S

Corporate—tdentity—No-/timited—tiabilit

Identification No. of corporate debtor U45209TG2009PTC065646

5-1Address—of-the—registered—office—and-2nd—Ftoor, Meenakshi—House;Roag
principal office (if any) of corporate No.7, Banjara Hills, Hyderabad
debtor Telangana, India-500034

—6-1Date-of closure-of insotvency Resotutior

Process 28.03.2024

7rLiquidationr—commencement—date—of
corporate debtor 28.03.2024

8- Name—and registratiomr number—of the PV Narayana Rao, Liquidator — |
insolvency professional acting as IBBI-1A-001/IP-P01706/2019;
liquidator 2020/12633

[{=}

Address-and-e=mail-of the-fiquidator,as1-9-279;
registered with the Board Ramnagar Gundu, New Nallakuntg
P.O, Telangana-500044

rao_ca60@rediffmail.com

—

O TAddress—and—e-maitto—be—used—fo
correspondence with the liquidator

717, Journatist—Cotony, Road No.2
Banjara Hills, Hyderabad-500034
Telangana, India, Cell: 99493-55122
rao_ca60@rediffmail.com
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Notice1s hereby given that the National-Company Law Tribunal; Hyderabad Bench, has
ordered the commencement of liquidation of the Lakshmi Transcon Private Limited
on 28.03.2024 (Order uploaded on NCLT portal on 01.04.2024)

The stakeholders of M/s Lakshmi Transcon Private Limited (CIN-
U45209TG2009PTC065646) are hereby called upon to submit their claims with proof
on or before 27.04.2024 to the liquidator at the address mentioned against item No.10.
The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with the proof in person, by post or by electronic
means.

Submission of false or misleading proof of claims shall attract penalties.
Name and Signature of Liquidator:

P.V. Narayana Rao, Liquidator
IBBI-IA-001/IP-P01706/2019-2020/12633

Date : 03.04.2024
Place: Hyderabad

Authorised Officer
For HDFCG Bank Ltd.

Date : 03-04-2024

IKF HEME__FIHANGE LIMITED

Phat No X008, Swrvey H g y itza, 11th Floor, Diamond Hills
Lumbini Avenue, B iy 5 Substation, APIC Hyderabad
Knowledge City, F':|||:|urr.| Hyderabad-081. Ph: 040-23 3412083

IKF

||_|I'I|I_-. I'-|r..-_||1._ i

OFFICE OF THE RECOVERY OFFICER -
DEBTS RECOVERY TRIEUNAL HYDERABAD[DRTZ2)
1st Floor, Triveni Complex Abids, Hyderabad 500001

HDFC Bank Limited
Head Office: HDFC Bank House, Senapati Bapat Marg,
Lower Parel (West), Mumbai, Maharashtra, 400013
Branch Office: HDFC Bank House, H.No. §-3-246 and
B-3-244/A, 3rd floor, Roxana Palladium,
Road mo.1, Banjara Hills, Hyderabad, Telangana, S00034

Dated: 13-03-2024

L} HDFC BANK

We understand your world

Ref No: HDFC/ 9419103 /SARFA

To,

1. Madhava Reddy Nomula, 50 Nomula Nargyana, Reddy b no 5-124%, Sangam, Valkgonda, Nalgonda - 508001 - | Applicant)
2. Mrs. Dareddy Shobha, W/o. Dhareddy Venkat Heddy , H No.1-53/7, Kethireddy Pally Village, Moinabad Mandal, K.V Rangareddy
District. Telangana State, Pin code; 501504, .|Co-Applicant)
3.Mr. Palle Bal Reddy, S5/o Falle Ram Reddy, H Mo.1-31/1, Ethabar Pally, Kethireddy Palty Village, Moinabad Mandal, K.V Rangareddy
District. Telangana State, Pin code: 501504, .. (Guarantor)
Sulbject: Mofice 'S 13(2) of Securitisation & Reconstruction of Financial Assets and Enforcement of Security Inferest Act 2002{hersinattar called ' ACT L
Desar Sir | Madam,

The undersigned has been duly appainied as Authorzed Ofcer by the Bank in berre of the provisons of Secuilization s0d Reconstincton of Fnanclal Assels and
Enforoament of Securiy Interest Act-2002, harsinaSer refamed 055 Tha Act’, harety issues youthe foliowing niotice:At the requast of addresseeno 1, 2 & 3financial
assistance under our Kisan Gold Card scheme for Re, 1,00,00,000(Aupees One crare Only) and postponemant sccounts crestad &% vanous inglence as per the
requiremant and i merfionad in tha Ebla providad heraundar against the propecty mentionad as the Schadulad Progedy was grantsd by HOFC Bank Lbd baning its
Hegeslerad Offics al HOFC Bank Howse, Seragali Bagpal Marg, Lowesr Pansd (W) Mumbal 400013 thraugh its Mainabad Branch,

Loan No Product Dishursement Date | Loan Amount | Foreclozsure amount | Date of Foreclosure
S20U0GET31062 | Redail Agri Cash Credit 18-03-2022 Rs 80,000,000 |RAs, 43,08 670.04 1102024
SOE000G6128400 | Betsil Agri Cash Credit 18-03-2022 Rs. 20.00,000- |As. 21,96,083.55 1102024

Tolal Amount Rs.1,00,00,000- | As.65,05,759.59

The posiacnemant aocounts cregiad o kalp you all to keep the aceount in standand condition due to natured calamity effecting crop and &s per tha guide lines of

The requiztor Resenve Bank of India,

The loan was repayable as per the ferms and comdlicns menfaned inthe sanclicred leter and schedube of the loan & resments acceghed and Signea by youall

addrassass. The address No2 had marigaged the peoperty menlicnad in ha acheduls of this nofica in favor of HOFC BAMNE LT, tawards sacurity far

repayment of tha seid lan avaled by Addrassas,

The terme end conditians of the loan &s par the offer letier were accepted and there afier &l of you have execuled vanous documents induding the San

agreementin respect of the schedule propany

Dua 1o norepaymant ol detited intaras! ) instalments on 01-10-2023 your accoun! bas bean classiliod as Man-Perlteming Asses as ped tha Raservs Bank of

India guidalings. Inspilealour severa ramindars foe repaymant of the ameunt, you have keled lo dischanga your labilies

Urrder thesa croumstancas, the Bank has decidad to recal the loan granted foyouin bams of section 132) of the Securitizafion & Recanstruciion of Financial

Agsais and Erdarcamant of Security Inferest Act 2002,

Therefare, HOFC Bank Lid, haraby puts you an patice USS 1302) of the said ACT by issuing this notice 1o dischars in full your Ezhiities stated harsunderia the

HOFC BANE LTD. wilhin 60 days trom the dale of recaipl of mis notice. Your oulslanding labdilies are Rs.85,05,759.59 (Rupees Sixly five [akhs five

thouwsend seven hundred and fifty nine rupees fifty nine paisa Ondy) which includes interest &5 on date 119032024, Y ou ere alsofabls o pay fulure interest

atthecantraciual rate on the aforesaid emount ingatharwith incidental axpenses, cost, charges eto

Iy Tail o mepay ba ke HOFC BANK LTD. fie aloresad Sum ol R5065,05,755.55 |(Rupees Sixly five lakhs five lhousand seven hundred and Rty ning

rupees fitty nine paisa Only) with further interest and incidental expanses, casts as steted abowve in termes of this notice LS 13{2) of the ACT, HOFC BAKK

LTD. will exerciseallor any of the righés detailed under sub section (4) of tha Saction 15 and underather apalicable provisions of the sad ACT,

You are alsa put on notice that in terms of sub section 13 of Sactian 13 of the ACT you are restrained from transfeming by sale, kase or otherwise the said

spcured aseets detalled herekn below, withaut chiaining witten consent of the HOFC BANE LTD, The notics has been s withaut prajudios b fe ather legal

fighd { rerrdies avilakg bo fe secured cradbar [oniliale amy other legal proceadingstaclion 33 Geamed lil and resassany undear e pronesions of any alher

for tha fime being in frece OR to procead with the already nisated legal ections in nommal coursa, Yiou are also put on nofica that any confravantion of tis

satuieny injunciionrestraing as provided under the said ACT is.an offence.

The detals of the sapured asses intended bo be enfomced by the HOFC BANE LTD, inthe event of non-payment af secuned debit by wou are as unger,
SCHEDULE OF THE PROPERTY

Propearty Owreer: Mrs. Dareddy Shobhea, AN that the part & parcel of house of property Situated in Kallur Village, Burnoal Municipality limits, Kurnosl

Sub-Regisiration, Kurnecl Mandal & District, Sy Ne 3122, 321, 5181 Ward, H.No. 5115-1E, Rajeey Nagar, Near Indira Gandhi Nagar, an extent of

206,66 5q. Yards s being bounded by:- Bowndarias: East: 30 Feel wida road, West : Land of Krishna Murihy, Marth: Sie of Plot No.10, South: Site of

Plat Mo .

Plaasa comply with the demand under ths notice and awoid &l unplaasaniness, in case of non-compiance further needful actan will be resorad fo, holding you

izhie far all costs and consequences.

Authorised Officer
For HDFC Bank Ltd.

Date : 03-04-2024

FORM HO. URC-2
Advertisement giving notice about regestration
under Part | of Chapter XX| of the Act
[Pursuant o Sectian 374{b} of the Companies Ak,
2013 and nde 401) of the Companies (Authorised
o Regestar) Rules, 2014)

Nolice is heraby given that in pursuance of sub-
section (2] of 3ection 366 of the Companies Act,
2013, an application & propossd o ba made
gfter fwenty ore days harsof but befora the

+
i

I/

POSSESSION NOTICE
(A2 under appendix IV READ WITH RULEE[1)as Security Interest Enforcemeant Rules, 2002)
Loan Account No: LNKRNOS5122- 230004676
Whareas the undarsigned baing the Authanized Cficar of tha IKF Home Finance Limited undar (ha
Securilization and Recenstruction of Financial Assets and Enforcement of Security Imerest e, 2002
and in exerciza af the powers confarmed under section 13 (12) read with Rule § & 3 of the Security Interest
{Enforcemant) Rubes, 2002 iszuad a Demand Motice dated: 22.01.2024 caling upon Bomower: Mr.
Bandala Mallikarjuna, &lo. Venkateswarlu Bandela, 2) Mrs. A Somaswari, Wio. Bandala Mallikarjuna,
H.Mo: 26601, Konideda Village, Near Magid, Nardikotkur Mandal, Kumool - 518 411, 3) W's. Sri Krishna
Homea Stares, Mr. Bandela Mallikarjuna, 7-111, A-13, Balap Complex, .G Road, Mandiketur, Lard
Mark: Masrby KM Mobilas, Kwmool - 518 401 = the Bomower and as the Co-bammower to repay tha
autstandng amaunt mendiansd in lha nolice being Rs. 37,43, 1111 [Rupeées Twanty Sevan Lakhs Forty
Thres Thousand Three Hundred Eleven Only) due and payable as on 18.01.2024 fogelher wih
Irterast, penglinterast, changes , costs et wishin 60 days from the date of said natice
Thea horrawer, having faled to rapay the amount, natica is haraby given ta the barrower, in particular and
e public, i general, thal b undersgned fas [aken possassan of ha propety fascnbed hengsn bilow
In exercise of powers confierred on him urder section 1304 of the sald Act read with rule 9 of the said
Rludes o thi= 3000 3. 2024
Thea borrowar’s atianSon ks inviled $a the provisions of sub-section {8} of Saclion 13 afthe acl, inraspacl
al bene availake, b redeem e secuned a55e85
The Bormower, in parscutar, and the pubdc, in general, sre hereby cautionad not 1 deal with the property
and ey daalings with the property will b= subject to tha charge of the IKF Home Finance Limited, far an
amourd of Rs.27 41311 (Rupeas Twenty Seven Lakhs Forty Three Thowsand Three Hundrad
Elawan Qnty) due and payaike 25 o0 10.01, 2024 logelber wilh interas], penal nleres!, charges, cosls |

BIEMEEON DESCRIPTION OF IMMOVABLE PROPERTY

The Old Door Mo 27670 & Mew Door Mo, 2661 Assessent Moo 1520, Sy No: 158 Kamdela Villags
Ioczated im 2nd weard within the limits of Konldela Fram Panchavathd Mandikotour Kumaol D3, Undes the
Jurisdiction of Nandiketur Sub Registralion and Registretion Distict and execuled & raspectiva
registerad Sale Deed vide Document Moo 20449/2007 in favour of Mr Bandela Mallikesuna,
Measurements: Land extentof 15246 5FT 1694 Sg_yards Plinth area 21 00 Buiding: RCC bounded as
faliows by- East : Rastha, Morth: Site of . Pullsizh, West: Rastha, South: Sita of Imam Sab.

| Data: 30.03_2024, Place: Kurnaal

Sdi- Authorised Officer, IKF Homa Financa Ltd

IKF HOME FINANCE LIMITED

Plot HodWA, Survey Mo B3, My Home Twitza, 11th Floor, Diamond Hilks,
Lumibin nue, Basida ¢ 132KV GI5 Substation, APHC Hyderabad
Knowladge City, Reidurg, Hyderabad-0&1. Ph: 040-23412083.

POSSESSION NOTICE
(As under appendix IV READ WITH RULEB|1)as Security Interast Enforcement Rules, 2002)
Loan Account No: LNSMO3722-230005248
Whereas the undersignad beng the Aushenized Oficer of the IF Hame Finance Liméted under the
Secuntization and Recanstruction of Financial Assels and Enforcemnent of Securily Interest Act, 2002
end in exarcise of the powers confiemred under section 13 {12) raad with Rule 9 & 3 of the Sacurity Inlerest
(Enfarcament] Rules, 2002 issued & Demand Motice dated: 23012024 cellingupan  Borrower Mrs.
Vushirikayala Shiwani, Wio. Yushirikayala Shiva Goud, 2) Mr. Yushirikayala Shiva Goud Sio.
Vushirikayala Venkafa Ramana Gouwd, H Moo 37-2331, Jagedgrigutta, Mesr Lesi Bus Stop
Cufhubullapur, Belanegar Mdl, Rangaraddy, Hyderabad, Telengena -500037 as the Borrowar end as the
Ca-bormower to repay the oulstanding  emount mendianad in the natice baing Rs. 11,68, 730)- (Rupaes
Eleven Lakhs Sizty Mine Thousand Sewen Hundred Thirty Only) due and payabls as an 18.01.2024
tegefher withinlerest, panalinlerest, charges | costs ebc., within G0 days fram the dale of said nolice.
The barrowar, hawing failed to repay the amaunt, nofica is herely givan to the bamower, in particularand
tha pubfic, in genaral, thal the indensigned has taken possession of the prooerly described herain balow
in axercess of powars condarnad an him undar sechion 13(4) of tha sad Al read wilk ruka 9 of the said
Fulezanthis 01,04, 2024,
The barmower's attention is nvitad o e provisions of sub-saction (B) of Seclion 13 of the act, in respect
ol lime anvaifable. lonedeam lhe secuned assals
The Banmrwer, in particular, and the public, n genaral, ara hereby caufioned not b deal with tha prapary
and ary dealings with §e proparty will be subjact fo the change of tha IKF Home Finance Limited. for an
armount of Rs, 11,69, T3- {Rupaes Ekewen Lakhs Sixty Nine Thowsand Seven Hundred Thirty Only)
dueand payable as on 18.01.2024 fagalhar with inbarasl, penalintarasl, chargpas, costs | alc, thessan
= PT Ti

All that the Residential House, Mo, 37-2034, (PTIM, Ko, 11515800477 Morth Sice Perien, with a pliath
grea of Ground Floor 360 Sg. FI, aut of 720 Sq. Fi & First Floor 360.0 3q, Ftow of 720 Sq. Ft (RCC)
admeasuring 40.0 5q. Yds ar X344 5q. Metrs (Out of 80.0 Sq. Yds), in Sy Mo, 281, Situsted &t
Jegathgirgutia, Quthbullapur Village, under GHMC Cincle & Mandal, Quthbullapur, RR District now
ltadichal - Malkajgin Dist T.5 and Bounded by: Morth: H.No: 37-234. Sowth: Part of H Mo 37-28301
East: H Mo: 37-281, Wast: 201 Wide Rioad.

IKF

Home Finance

Date; 01.04.2024, Place: Hydarabad Sdi- Authgrised Officer, IKF Home Finance Lid

£ HoFC BANK

.& QFFICE OF THE RECOVERY OFFICER - I/11

it DEBTS RECOVERY TRIBUNAL HYDERABAD{DRTZ2)
ﬂ ist Floor, Triveni Complex Abids, Hyderabad 500001
DEMAND NOTICE

NOTICE UNDER SECTIONS 25 TO 28 OF THE RECOVERY OF DEBTS &
BANKRUPTCY ACT, 1993 AND RULE 2 OF SECOND SCHEDULE TO THE
INCOME TAX ACT, 1961.

(CD 2} MUGAVATH SUKRU, 5o Ramulu, Rio Murgl Magar Village, Kandukur Mandal,
Rangareddy.
Thig iz to notify that as per the Becovery Cerificate issued in pursuance of orders passed by the
Presiding Offices, DEBTS RECOVERY TRIBUMAL HYDERABAD(DAT 2)in OAM 1452015 an
amouniof Rs 4043410.00 {Rupees Forty Lakhs Forty Three Thousands Four Hundred Ten
Only) along with pendentedite and future inferest @ 13.95% w.ef. 16.11.2007 6l realzation
and cosis of Rs 0 { Only) has become dwe sgainst you (Joinily and severaly! FullyLimited)
2. You ara hareby directed to pay the abova sum within 15 days of the recaipts of the notice,
failing which the recovery shall be made in gecardance with fhe Recovery of Debis Due fo
Banks and Financal Instiulions Act, 1953 and Fules thare under.
3, You are hereby orderad 10 declare on an athdavit the parhiculars of yours assets on or before
the maxd date of hearing.
4, Wou are hereby ordesed to appear before the indersigned on 230453024 at 10:30 a.m. for
hurthar procaedings,
5. Inaddition to the swem afresaid, youwil a0 be liable topay;
(&) Such interesis as is payable for the period commencing immediately afier this notice of the
cerbficale / execution proceedings.
(b} All costs, charges end expenses incwmed in respact of the senics of this notice and wamants
and olher processes and all olher procaedings taken lar recivenng the amount due,
Given under my hand and the seal of the Tribunal, on this date 05-03-2024
Recovery Officer
DEBTS RECOVERY TRIBUMAL HYDERABAD (DRT2)

HDFC BANK LIMITED

Branch: Fourth Floor, MSR Block, Krishe Sapphire, Hitech City Main Road, Madhapur, Hyderabad-500 081

Tel: 040-64807999, CIN L65920MH1994PLC080618,

POSSESSION NOTICE

Whereas the Authorsed Officer of HOFC Bank Limited {erstwhile HDFC Limited having amalgamated with HOFC Bank Limied by virfue of a Scheme of Amalgamabion approved by
Hon'ble NCLT-Mumbai vide order dated 17th Marsch 2023) (HDFC), under the Securtization And Reconstruction of Financal Aszetz and Enfarcameant of Sacurity Intesest Act, 2002 (“said
Act’] and in exercise of powers confemed under Section 13 {12) read with Fiule 3 of the Security Inferest (Enforcement] Rules, 2002 issued Demand Motices under Section 13 (2 of the said
Act, calling upan the following Bomower(s)/Lagal Heirs) and Legal Representative(s) to pay the amounts menbonad against their respective names logather with interest thareon at the
applicable rates as mentioned i the said notices, within 60 days from the date of the said Motice!s, incidental expenses, costs, charges efctill the date of payment and ! or realisation.

Website: www.hdfcbhank.com

§1.| Name of Borrower |s) iLegal Heir(s) Outstanding Date of Date of Description of Immovable Property (ies) /
Mo, and Legal Representative(s) Dues Demand Notice | Possession Secured Asset (s)

1 | Mrs. Fahmina Ahmead Wile of Rs.47,53,784/- 02-APR-2024 | All that premisss being Flat bearing Mo.201 in First Floor, bearing Municipal No.
Mr. Late Kaleem Ahmed (Borrower] | (Rupees Forly Seven | 08-AUG-2022 (Physical 12-2-8000434 & 4357201, of the building complex known as "Rab Enclave™ in tha
[Since Deceasad] Lakhs Fifty Mine Possession) | Premises bearing Municipal Mo.12-2-800/1434 & 435, on Piol No.434 and 435,
and other known and unknown Thousand Seven admessuring 1360 Sguare Feet or 153.33 5q Mirs (including common areas)
Legal Hairis), Legal Hundred and Eighty together with undivided share of land admeasuring 20.0 Squane vards or 16.72 5g
Representative(s), Successors and | Four Only) due &s on irs out of tolal land area of 400 Square yards or 33445 Square Meters, situated al
Assigns of Mr. Late Kaleam Ahmed 30-JUN-2022* Dilshad Magar Colony, Fadmanabha Nagar, Hyderabad, 7.5 and flat bounded by ;
[Since Deceased) Morth : Cpenio Sky, South : Open o Sky, East : Open lo Sky, West : Flal Mo 202,
Mrs. Fahmina Ahmed (Co-Borrower), Lobly & Staircase
Mis Smiley Interiors (Co-Borrower)

respeciive copy from the undersigned on any working day duning normal office hours

Date: 03-APR-2024
Place: Hyderabad

"with further interest as applicable, ncdantal expenses, costs, changes ale incurred Gl the dale of paymeant and /o realisation.

However, since the borrower's lLegal Heir(s) and Legsl Representativels) mentionad hersinabove have faded to repay the amounts dee, nodice is hereby given to the bomower!s [Lega! Heinls)
and Legal Represeniativeis) mentioned hereinabowe in paricular and %o the public in general that the Authonised Officer’s of HOFC have taken Physical possession of the immovable property
(ies)/ secured asset{s) described hersin abowe inexercize of powers conferred on himithem under Section 13 (4) of the sald Actread wih Bule 8 of the zald Rules on the dates mentoned above.

The borrower(s | /Legal Heir(s) and Legal Representative(s) in particular and the public in general ara hereby cautioned not to deal with the aforesaid Immovable Property(es) | Secured Asselis)
and any dealings with the said immaovable Property (ies) f Secured Asseb|s) will ke subject to the morgage of HOFC,

Borrowen|s}/Legal Heins) and Legal Representatived s) atiention isfare invited to the provisions of sub-section (8] of section 13 of the &ct, in respect of ime avallable bo reteem the secured asset’s
Copies of the Panchnama drawn and Invendory made are available with the uncersigned, and the said Bormower{s) /' Legal Hew{s} / Legal Represantabvels) s/ ara requesied o colec! the

Regd. Office: HDFC Bank House, Senapati Bapat Marg, Lower Parel (West), Mumbai- 400013

For HDFC Bank Limited
Sdl-
Authorised Officer

financialexp.epapr.in

DEMAND NOQTICE expiny of thirly days herginafier to the Registrarat
NOTICE UNDER SECTIONS 25 TO 28 OF THE RECOVERY OF DEBTS & | |  Hyderabad, Telangana that SV, Precisian
BANKRUPTCY ACT, 1993 AND RULE 2 OF SECOND SCHEDULE TO THE | |  Instruments, aregsierad Parnership Fim may
INGOME TAX ACT, 1961. E& regessered under Par | ug:ha:ulerxhll of he
RC/316/2023 05-03-2024 ompanies Act 013, as a Company imied by
CANARA BANK sharas
Versus 2. The Principal objects of the Company are as
ADINARAYANA VINIGINENI follaws:-
To [i1. Totake ower the exsting regisierad partnership
(CD 1) VIMIGINENI ADINARAY ANA, S'o Gurewaiah Virigineni, H No.3-14-173, Fiot Mo 1, firm famed under the: Indian Pamnership Act,
15t Floor C R Enclave, Sr Rama Magar Colony Mansoorabad, Chintalakunta LB Nagar 1932 viz. "5V, Precsion Instruments’ as a going
(CD 2) VARUN ROAD LINES, Rep. by its Sole Propriatar Sri Adinarayana Virigineni, concemn along with all #s assels and lisbiilies
Oce: Business, Rfo H.no. 3-14-173, Plot Mo, 1, 1st Floor, C R Enclave, Sq Rama Nagar and to manufacture, produce, buy, sell, trade,
Colany, Mansoorabad, Chintalzkunds, L. B. Nagar, K.V, Rangaraddy lelangana, imipork H?:Fi:!'t: deal i &l ki_nl:liul'ma!:hne :.'I'_np
This is bo notify thal as per the Recovery Certificate issued in pursvance of orders passed by the toals, precision measuring and inspacting
Presiding Officer, DEETS RECOVERY TRIBUNAL HYDERABAD(DAT 2} in OA/S60V2022 an Instrumenis, gauges, measuring tocis and
armount of Rs 4161675.50 (Rupees Forty One Lakhs Sixty One Thousands Six Hundred precision instrumants of all kinds, small tools,
Seventy Five And Paise Fifty Only) along with pendentelite and fulure inferest 8 9,90 % instruments and accessores. maching ook and
Simple Interest Yearly w.e.f. 10M0B/2022 bl realization and costs of Rs 94705 (Rupees Ninaty machinery of every description and iis
Four Thousands Seven Hundred Five Only) has become due &gainst you {Jointly and accessories of all descriplion whether as
severally’ Fully/Limited), rn_Eml_JIa:Iurers. |:-_r-:||:_|u-:,er5. radars, deglars,
2. You are hereby directed to pay the sbove sum within 15 days of the recaipts of the notice, principals or commission agers.

iafing which the recovery shall be made in accordance with the Recovery of Debts Due to | [(i). To calibeate. service and repair all kinds of
Banks and Financial Institutions Act, 1993 and Rules there under, PrECEIoN measlring nnilnqrfﬂnla gauges ani
3. You are hereby ordered to declare on an affidavit the particulars of yours assets on or before tocls &s well as pravide fraining o engineers for
ihe nextdate of hearing. appropriate use, storage and marienanca of the

4. You are haraby ordered 1o appaar before the undersigned an 23/04/2024 &t 10:30 a.m. for gauges. .
further proceadings. 3. Acopy of ‘.hif-:lral’t mﬂ'nnmdé;n and arlides of
5. In addition to the sum aloresaid, you will also be Eable to pay: assaciaicn - the ?'f':'l:":'_s'a':| mpany may 08
{a) Such interests as is payable for the perind commencing immediately after this notice of the epacthn af fa.ica. ol Shac Mo, 11718118,
cerificate / execution proceedings., Type I, Industrial Estate, Kukatpally,
{b) All costs, charges and expenses incurred in respect of the service of this notice and warrants p ':fjﬂm.hiﬂﬂm.l tal g
and other processes and all other proceedings taken for recovering the amaunt due i u'if; Isa:uplir:gl?u:lf%sz' ac;ﬁl'_ﬂpﬁfﬂ"cggal‘h’;r
Giver under my hand and lha s@almhhz;:i:rﬂ glrtrr:;fle 05-03-2024 abfection in weiing to the Risgistrar at Central
Registratian Center (CRC), Indan Instilute of
DEBTS RECOVERY TRIBUNAL HYDERABAD (DRTZ2) Corparate Afiairs (HCAL Plot Mo, B, 7. 8, Sector

3, IMT Manesar, District Gurgaon (Haryana], Pin
Code-122050, within twerty ana days fram he
date of publication of this nofice, with a capy 1o
the Parinership firm at its registered office gven
abia.

Diated this 4" Day of April, 2024 at Hyderabad.

Mame(s) of Applicant:
For S.¥. Precision Insiruments

RC/20/2018 05-03-2024 Sdi-
Canara Bank (e-SYNDICATE BANK) 1. Umang Himanshu Shah (Partner}

Versus 2 Sandhya Himanshu Shah (Partner)

To MUDAVATH RAMULU and Others 3. Vruti Samir Bavishi (Partner}

SMEG SMFG India Home Finance Company Litd.

' = : {Farmerly Fullerton India Home Finance Co. Lid.)
Grihashak i « camorste. of. - 53 8508 5° Floos, 6 Block, nsizee BKC, B Main Foad, Bandra Harta Comples, Bandra {E), Mumtai-400 081, MH.
bayi ks, Wy b = Read, OFF. : Wheoh Towers, Fle 3, (id Mo, 307, Mew No. 165, Poonzmaliee Mgh Boad, Madurawoyal, Charnai-600 095, Tami Mads

SALE NOTICE FOR SALE OF IMMOVAEBLE PROPERTIES

E-AUCTION SALE MOTICE OF 30 DAYS FOR SALE OF IMMOVABLE ASSETS UNDER THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS
AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 READ WITH PROVISION TO RULE 8{6) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002,
NOTICE iz heraby given to the Public in General and in particular to the Borrower(s) and Guaranfor{s) that the balow lisied immovable
properties (" Secured Assseis”) mortgaged / charged to the Securad Craditor, the Possession of which has been taken by the Authorised
Officer of SMFG India Home Finance Company Lid. (Formerly Fulerton fndla Mome Feance Co. Lid ) (hereinafter refarmed to as
SMHFC) ("Secured Credilor”}, will be sold on "As is where is™, “As is whal is” and "Whalever there is™ on the date and time
mantionad harein balow, for recovery of the dues mantionad harein below and further interest and other expenses thereo

X Wame of the Barrower(s) Iﬂlﬂmmﬂl‘ihﬂlm&m Mate of EMD
e B
I { Guarantor(s) LAN IREEIRRIRECIS STABRINE Earnest Money | of E-Auction | Submission
Deposit {In )
\ & site of an extent of 133.33 S0. Ydz, together with
(AR SIESITICEISN  IRCC slab house bearing D. No. 3-70, AssmiNo. 209, | 640,000 |06.05.2024
: A“E I Covered by S. No. B0 on RCC Busiding 200 Sg. Ft, as| at
o i,FH:;“ - Aooarag Late | ™ BOUNGed by - +East : Panchayath Road; «South 11,00 a m. | 04.05.2024
5% “t IEEF! t“’ Vacant Site of Kedaritata Rag; »West : Daba House of i to
{E:-Aya :mﬂ il Borraappa Rao; «Morth : Thatchad housa of Muthya b4, 000/ M.00pm
ped Bheemeshwaramma,

Detalls terms and conditions of the zale are as below and the detalls are also provided in our )/ Secured creditor's website at the
following link / wedsite address (hitps:/Ydisposalhub.com and hifps:/‘'www. grihashakti.com,/pdf/E-Auction.pdf). The Infending
Bidders can also contact © Kaanoori Uma Shankar, Hame of Authorised Person, Mob. No. 9848102052, E-mail :
Kaanoori.Shankarzgrihashakti.com and Mr. Sushil Patil. on his Mob. No. 8828888998, E-mail ; sushil.patil @grihashakti.com.
Sd-

Authorized Dfficer, SMFG India Home Finance GCompany Lid.
{Formenly Fultarfon fndfa Home Bnance Co. Lid)

Place : Vishakhapatnam, Andhra Pradesh
Date : 01.04.2024

Hinduja Housing Finanace Limited

Corporate office at 167-169, 2ND Floor, Little Mount, Saidapet, Chennai - 600 015, Tamil Nadu, India
HINDLUJA Regional Office at Hinduja Housing Finance Limited, 2nd Floor, T19 Towers, Karbala Maidan,
HOUSING FINANCE Ranigunj, Secunderabad, Hyderabad-Telangana-500003 www.hindujahousingfinanace.com

APPENDIX IV POSSESSION NOTICE (forimmovable property)

Whereas, the undersigned being the Authorized Officer of Hinduja Housing Finance Limited (HHFL) under the Securitization and Reconstruction of
Financial Assets and Enforcement of Security Interest Act 2002 and in exercise of powers conferred under section 13(12) read with Rule 3 of th
Security Interest (Enforcement) Rules 2002, Demand Notice(s) issued by the Authorized Officer of the company to the Borrower(s) / Guarantor(s
mentioned herein below to repay the amount mentioned in the notice within 60 days from the date of receipt of the said notice. The borrower having
failed to repay the amount, notice is hereby given to the Borrower(s) / Guarantor(s) and the public in general that the undersigned has take
possession of the property described herein below in exercise of powers conferred on him under Sub-Section (4) of the Section 13 of the said Act read
with Rule 8 of the Security Interest Enforcement rules, 2002. The borrower’s attention is invited to provisions of sub —section (8) of section 13 of the Act
in respect of time available, to redeem the secured assets. The borrower in particular and the public in general are hereby cautioned not to deal wit
the property and any dealings with the property will be subject to the charge of HHFL for an amount as mentioned herein under with interest thereon.

o

Sr. . Date of
No Name of the Borrower/ Co-Borrower/Guarantor/LAN Demand Notice Date and Amount Possession

20/11/2023 &
Rs.14,90,447/- (Rupees Fourteen Lacs
Ninety Thousand Four Hundred Forty

Seven Only

..Co Borrower R/0 H NO. 3-12,Galiguda Village, Kondurg Mandal, Ranga Redd
Telangana -509207 And also, # House No: 3-28-Ra0004, Plot No: 15/P War
No.10,"Raytu Colony”,Faroognagar Shadnagar, Rangareddy, Telangana-509216.
LAN: AP/HDB/ECIL/A000000058 & AP/HDB/ECIL/A000000117

Description of Secured Asset (Immovable Property) :- All that the House No: 3-28-Ra0004 (Assessment No.1187013612) on Plot No: 15/P fo
an extent of 75.00 Sq.Yds., or 62.70 Sq.Mts., in Sy.N0.530, Ward No: 10, with RCC constructed area 1350.00 SFT (GF 675 sft+ FF 675 sft), S|tuate
at "Raytu Colony" FAROOQNAGAR (SHADNAGAR) Village, Shadnagar Municipality, Faroognagar Mandal, Ranga Reddy Dist., Telangana stat
within registration jurisdiction of Faroognagar Ranga Reddy Dist., Telangana state, and bounded by : Boundaries of Property: NORTH PLOT NO 14
SOUTH REM PLOT NO:15, EAST 33-0" WIDE ROAD, WEST PLOT NO :20.

1. MR. RAJU ESATHAPURAM, ..Borrower 2. MR. CHENDRAIAH ESANTHAPURAI:I

02/04/2024

20/12/2023 &
Rs. 10,23,339/- (Rupees Ten Lacs
Twenty Three Thousand Three
Hundred Thirty Nine Only

1. MR.VENKATESH MANIGONDA ..Borrower 2. MR. ANAND MANIGONDA ..Cc¢
Borrower R/o - H.N0.3-82,Devaryamjal,shameerpet Medchal-Malkajgiri, Telangana
500078 LAN: AP/HDB/JDMT/A000000049

02/04/2024

Description of Secured Asset (Immovable Property) :- Al that the part and parcel of Residential House No. 3-82, admeasuring 317.51 Sq
Yards or 265.43 Sq. Mtrs, with a plinth area of 784.0 Sq Feet (Ground Floor) and 784.0 Sq Feet (First Floor) total Plinth area 1568.0 Sq. feet., i '
Gramakantam, situated at DEVARYAMJAL, Thumkunta Municipality, Shamirpet Mandal, Medchal-Malkajgiri District. and bounded as under:
BOUNDARIES - NORTH : House of Ramchander, SOUTH : House of M. Narsimha, EAST : Road, WEST : Open Place (Uppuneela Bavi)

Date 04-04-2024 , Place: Hyderabad Sd/- Authorised Officer, Hinduja Housing Finance Ltd

Muthoot Finance

(Medak District)

dnd auction date

(Siddipet District)

dy District)

Sangareddy (Sangareddy District)

Mizamabad (Nizamabad District)

816,

Adilabad (Adilabad District)

23822,

Place : NIZAMABAD
Date : 04.04.2024

Registered Office: 2nd Floor, Muthoot Chambers, Banerji Road, Kochi-682 018, Kerala, India. CIN:L65910KL1997PLCO11300, Ph:+91 484
2396478. 2394712, Fax:+91 484 2396506. mails@muthootgroup.com, www.muthootfinance.com

Maotice is hereby given for the information of all concerned that Gold Ornaments pledged with under mentioned branches of the company, which were overdue for
redemption and which have not been redeemed so far in spite of repeated notices, will be auctioned at the concerned branches on 12.04.2024 at 10.00AM. In any case
if the auction could not be conducted on the above said date, the Auctioneer is having the right to postpone the auction to following 2™ auction dates or on subsequent
dates at given centers without any further notice. Any change in auction date will be published at the place of auction.

Znd awction date : 17.04.2024,12:00PM, Auction Centre ; Muthoot Finance Ltd., H.No.5-11-24, 15t Floor, Shop No.5, Datta Sai Complex, Nr. Mohan Electronics,
Old Bus Stand, Nirmal (Mirmal District)

Lovw Quality/Low touch/Insuffickent weight deduction accounts details-BHAINSA - (AP(3662- M5L- 28479, MIRMAL - (AF[3248- M3L- 22700,

2nd auction date ; 19.04.2024,12:00PM, Auction Centre : Muthoot Finance Ltd, Bldg No - 3-9-124 And 3-9-125, Adjacent To Hdfc Bank, Auto Nagar Medak

Low Cuality/Low touchfInsufficient weight deduction accounts details-MEDAK-RYTHU BAZAR(DTES- MHL- 2390, TOOFRAN - (AP{3836- M5L- 13751,
19.04,2024,04:00PM, Auction Centre :
Mehboobnagar, Telangana (Mehboobnagar District)

Loaw Cluality/Low touch/Insufficient weight deduction accounts details-JANNARAM -

Znd auction date : 18.04,2024,03:00PM, Auction Centre ; Muthoot Finance Ltd., #9-3-139, 1st Floor, Medak Road, Near Rythubazar,Siddipet, Pin:502103

Low Quality/Low touch/Insufficient weight deduction accounts details-SID0IPET - HYDERABAD ROAD|5235- M5L- 386, 417, SIDDIPET{1016- MSL- 51340,
2nd auction date : 19.04.2024,10:00AM, Auction Centra : Muthoot Finance Ltd., H.No:5-5-72 1st Floor Above Hdfc Vivekananda Colony, Kamareddy (Kamared-

Low Quality/Low touch/Insufficient weight deduction accounts details-YELLAREDDY - (TE{4746- M5L
2nd auction date : 19.04.2024,02:00PM, Auction Centre : Muthoot Finance Ltd., Plot No.2, Nh9. 1st Floor, Adj. To Police Station, Pothireddypally X" Road,

Leww Quality/Low touch/Insufficient weight deduction acoounts details-5ADASNVPET-(AM2631- MAL- 18705, SANGAREDDY-BHAVAN| MAGARIID13- MHL- 2217, M5L
£327E, FAHEERABALD - ALLIPLIR{411%- MSL- 372E0,

2nd auction date : 17.04.2024,10:00AM, Auction Centre - Muthoot Finance Ltd., # 1-12-123/5/1, Sri Nagar Colony, Opp: Prashanthi Homes, Vinayakanagar,

Low Quality/Low  touch/Insufficient weight deduction accounts details-KHAMNAPUR -
NIZAMABADIDEEL- M5L- 63352, NIZAMABAD-ARMOOR{2840- MHL- 2635, MIZAMABAD-HYDERABAD ROAD{2730- MHL- 2593, NIZMABAD-BODAN ROADY 2392~ MLM-

Znd auction date : 18.04.2024,11:00AM, Auction Centre :Muthoot Finance Ltd., #2-5-259,First Floor, Rambazar Road, lagitial (Jagitial District)

Low Quality/Low touch/Insufficient weight deduction accounts details-MAGTIAL - (AP[4340- MPL- 51, BM5SL- 11545, 11620, KORUTLA - (AP[3716- MPL- 41, M5L- 14162,
2nd auction date : 18.04.2024,01:00PM, Auction Centre :Muthoot Finance Ltd., 5-7-10 15t Floor, 5ri Sai Radhakrishna Complex Near Ambkar Chowk, Opp: Muncipal
Muthoot Finance Ltd,, Office,Gandhi Road,Sinsilla (Sircilla District)

Low Quality/Low touch/Insufficient weight deduction accounts details-SIRICILLA-(AP[2383- M5L- 32425, 33046,

Ind auction date : 17.04.2024,03:00PM, Auction Centre :Muthoot Finance Ltd., Eldg. No6-6-11/3/14/1, 151 Floor, B.Ramulu Complex, Ambedkar Chowk, M_G. Road,

Loaw Quality/Low touchfInsufficient weight deduction accounts details-ADILABAD-DWARAKA NAGAR[2244- BVS- 619, MHL- 5231 ADILABAD-M G ROAD{2243- MSL-

Hote: Customers can release the gold omaments before the apction date (12.04,2024).
Mote; Bidders are requested to produce bdentity Card ! Pan Card Mol GST Certificate,
(Incase Registered Dealers) Successul bidders should transfer the full auction amount by RTGS

GOLD AUCTION NOTICE GSTN - 36AABCT0343B12Z

Muthoot Finance Ltd,MNo 30-127.First Floor.Amarkrishna Loadge.Sg Road.ladcherla. 509301,

{TE[S113- MHL- 776, MS5L- 3222,

5514, 5654, 5790,

{TE[5152- MaAL- 2014, MSL- 5107, MAMDIPET - (TE{4738- M5SL- 9072,

For Muthoot Finance,
M/s. S5R & Co., Law Associates, 1-19-72/1/2,
Rukminipuri Colony, Behind Spencers, ECIL Post, Hyderabad - 62

HYDERABAD



